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IN THE CENTHAL ADMIMISTRATIVE TRIBUNWAL, JAIFUR BaWGCH, JAIFUR,

Uate of Decision: 13,1,1994,

OA 24/94

PRATAF SINGH AND OTHERS es. APPLICANTS,
Vs/.

UHION OF INDIA AND UTHERS cos RESPG‘IUEiHS.

CCRAM;

HO{'BLE MK, JUSTICE D,.L, MEHTA, VICE CHALHMAN,
HGN'BLE MR, B.N, DHOUNDIYAL, MEMBZR (A).

For the Applicents " ees SHRI R,N, MATHUR,

For the Respondents ves ——

PER HON'BLE MR, JUSTICE D,L, McSHTA, VICE CHALRMAN,

 Applicants Prztap Singh and others have challeng2d the

trensfer order Annexure A-l dated 31,12,93, They were promo-

ted and thereafter they were transferred trom Phulera tc Abu
Road, Four persons who were earlier promcted and got their
names noted for retransfer have peen retransferred & Phulera
under the policy of the Railway, Mr, Mathur, sppearing on
pehalf of the applicants, submitted that there was a vacancy

prior to rztranster of these persons and the tact has wrongly
been mentioned that there is no vacancy, Th2 szcond conten-
tion of Mr., iMathur is that the doctraine of promisaryhzitoppal
ltinds
applies, The third contention of Mr, Mathur 1s,aneé%anjit /

Singh is 3also ihe member of the Scheduled Tribe,

2, We have heard the le2arned counsei +0r che applicant at
length, Ordinarily the court should interfere in th2 matters
of transfer unless it is5 a c&se of fraquent tranzfer or a

mala tide act, In the instant caée, the persons w~ho have bean
brought back at Phuleré were =zarlier trensferred and for ihis
very reason they got it noted before the relevant authority
that they will liks to jet themselves retransferred at Fhulera
This itself is a suificient cause for retransferring <he

perscns who were earlier transferrzd and who heve sufferad
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ba2cause of the transter, A person who iS geing to be promoted
or he h&s been promoted reczntly should ordinarily be transte-
rfea,to adjust those persons who ware transterred earlier on
similar grounds, It is not a case of tra2quent transter and
the applicants can get their names noted tor retransfer and

as per the policy they will have to transterred back it the
vacancies occurp@, Whzn there exist any vacancy they can

move the authorities according to the rules,

3. We do not tind any torce in th: CA and the same is”

dismissed,with no order as to costs,
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